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Fol1owiri adverse entries rnide It y the 

vide letter catet 57.1999 were 

comm.rnicated to the Applicant. 

'1 	Conduct - Disoecience to superiois 
ill treatment with 
suorinates nd general 
ehdviour is not 	od. 

Devotion Irreu1er in duty 
to duty- 

General remarks 
. overall sse- 
ssrrent: 	() NezulieflCe in duty 

( k' ) Furnishiflc false 
information in T.A. 

Shri S.I<.Dey, the learned counsel 
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:e 1. rin For the Applicant raised the only 

oirit that Iefore recordinq the aforesaid 

adverse C.Rs, no opportunity was iven to 

the applicant to have his say in the matter. 

On perusal of records riaced before us in the 
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O.A., cocnteL •há the rejoinder, we are 

satisfied that enough opportunity was given 

to the Applicant to have his say in the 
£ 

matter,aVerse entries made in the CR. As 

it appears, the applicant represented to the 

authorities challenaing the adverse entries. 

The Area Manaer of the Office of O..T.D., 
consideration & 

Cuttack, has i;en fi.1 / each of the a?verse 

entries Fm ,9 the contefliporafleous ocuments, 

a list of which has been çiven in the Appellate 

or'er dated 2O.11.2000 

In the aforesaid premises, havinqf  

her. the leaxned counsel for the Applicant 

nd Shri A.i(.Pose, learned Senior Standing 

counsel for the Respondents and perused the 

materials placed on record, we find no merit 

in this Oriinal Application to epune the 

adverse entries made in the CR of the applicant. 

Therefore, this O.A. is accordingly dismissed. 

However, th-re shall loe no order as to costs, 
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